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O.A 832/03 

Dt. 31.07.2003 

Hon'ble Mr. Justice R.R.K Trivedi. Vice-chairman. 
Hon'ble Mr. D.R. Tewari. Member- A. 

Heard Sri s.s Pandey for the applicant and 

Sri R.C ~oshi. learned counsel appearing for the 

r'e sponderrt s , 

2. Learned counsel for the applicant has submitted 

that the applicant has filed representation dt. 27 .Ol.2003 

(Annexure A-6) before the senior superintendent .of Post 

Offices. Muzaf~ar Nagar (Respondent No. 2) and the 
<'"-~v~ .t~~'{ 

applicant may berf.:Xtr t ; t'.o pursue the representation 

and it may be directed to decide expeditiously • 

3. As the applicant has already approached the 

competent authority. who m~y ~edress the grievance of 
- 

- the, applicant. this O.A is d Lspo eed of f inally1without 
~ lA. . . .. 

. expressing. ~ opinio~ wi~h direction. ~q aentoz s'llperintendent 

of Post Offices, Muzaff.ar Nagar (respo~dent No .• 2) to 

_____ decide the representation of the applicant dated 27 .Ol.2003 
' 

by a rea-soned and- speaking order within a month. 
'· ! :"I 

4. There will be no order as to costs. 

vice-C~ 
~ 
Member- A. 

/Anand/ 


